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SUPREME COURT OF INDIA 

 

Mahendra Popatlal Shah 

 

Vs. 

 

Jethanand 

 

C.A.No.3580/2006 

 

(Kurian Joseph and A.M.Khanwilkar,JJ.,) 

 

14.02.2017 

 

JUDGMENT 

 

Kurian Joseph,J., 
 

1.  Learned counsel appearing for both the parties submit that the parties have settled the 

matter outside the Court and the settlement terms have been reduced to writing. The said 

consent terms agreed between the parties and filed on 02.07.2016 are taken on record and 

they shall form part of the decree. 

 

2.  The appeal is disposed of in terms of the settlement. 

 


